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HON'BLE JUSTICE DILIP GUPTA, PRESIDENT 
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Date of Hearing /Decision: 29/07/2022 

FINAL ORDER NO. 50670 /2022 

JUSTICE DILIP GUPTA 

A certificate in Form-4 has been issued to the appellant regarding full 

and final settlement of tax dues.  The appeal stands dismissed as withdrawn.  

 

(JUSTICE DILIP GUPTA) 

PRESIDENT 

 

 

(P. V. SUBBA RAO) 

MEMBER(TECHNICAL) 

 
Tejo 


